AT HYDERABAD
0.A.No,7/97 Date of Order
BE‘IWEEN_:
Smt, B .Venkateshamma .e Appl;cant.
. AND

-1, The General Manager,

~Counsel for the Applicant

HON'BLE SHRI B,S, JAI PARAMESHW?R 3 MEMBER ( JWL.)

.contained in proceedings No, B/P,600/DOP/DPG/96, dt.

o

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

5.C.Rly., Secunderabad,

2., The Divisional Railway Manager,
5,C.Rly,, Vijayawada,

Coupsel for the Respordents e Mr,K.,Siva
CORAM s

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,)

JUDGEMENT

X Oral order as per Hon'ble Shri R.Rangazajan, Member

Heard Mr,P.Naveen Rao, learned counsel for the

B,.,Subba Rao who was initially appointed as a casuval

: 21,1,97

. ReSpOndents,

.o FEr,P.Naveen Rao

Reddy

(Admn, ) X

applicant and Mr.K.Siva Reddy, learned standingcamnsel for the
‘respondents,
2. The applicant in this OA is the wife of one late

abour

w,e.f, 10,9,66. The said employee died due to accident on
Grned

3.12,92 while he was working in the capacity of Welding Plant

Driver.@!_l‘he husband of the applicant had attained the temporary

status., The ‘applicant.was' péid the terminal benef] t!

E.the,:}demise of her husband,

3. This OA is filed praying for a direction to the

respondents to treat her husband as regular servant o

due to

f railways

and ¢onsequently declare the decision of the respondents

22.2.56



2P

power to relax the rules for granting family pension

L ber Gan)

®)

se 2 oo

(Page-9) denying the family pension to the applicant or

of the death of her husband and for a further consegque
direction to the respondents to pay her the family pen

the date of the death of her husband,

4, Similar OA,1289/96 was filed on the file of th

1 account
ntial

sion from

is Bench.

The prayer for family pension was considered by the Fyll Berch

of this Tribunal and (@fter consideration that case wa

s remitted

back to this Tribunal for consideration in regard to the

regularisation of the husband of the applicant in tha
on that basis decide the issue in regamd to payment o

pension,

£ OA and

f family

5. The case of the deceased employee who is the husbamd5¢aﬁﬂﬂdﬁf
—

ef that OA was examined for his regularisation, In view of

the reasons stated in the judgement in that OA dt, 10

the Tribunal had held that the husband of the applica

.1.97

ht in that OA

cannot be regularised as he died as a temporary status casual

labour for the reasons stated in the julgement, The
OA is also for a similar prayer, The Contentions are

same, Hence the OA has to fail, However the responde

‘basis of the deemed regularisation in texms of Rule 1
the Miscellaneous Chabter 12 of the Railway Servants
Rules 1993 as a measure of social justice, Hence if
Sﬁbmits %representation in this connection the respo
may consider her case taking recourse to Rule 107 of
Rajlway Servant (Pension) Rules 1993 on the basis of
of the rgpresentation.

6. In the result the OA is dismissed subject to &

present

also

nts have

on the

07 of
(Pension)

the applicant
ndents

the

the merit

he observatior

referred to above Rule 107 of Railway Servants (Pension) Rules

1993, No costs,

Dated ; 21st January, 1997
(Dictated in open court)

QA.lW)

sd

{ R,RANGARATAN )
Member (Admn,

);}M/Lq; l

DR
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The General Menager, South Central Railway,
Sscunderabad,

The Divisioenpal Railway Manager,
South Csntral Railway, vijayauada,

80ne Cepy to Mr.P.Naveen Rae, Adoocate,CAT,
Hydarahad.

One copy to Mr.K.3iva Reddy, Addl.CGSC,CAT,Hyderabad.!
Ore cepy teo D.R.{(A),CAT,Hydarabad,
One copy to Library,CAT, Hyderabad,

One duplicate copy.
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